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19. mFLAL 224(31), wilt@ 26 7, 1999, Note : The following Notifications were issued earlier to
amend the Schedule to the Insecticides Act, 1968
» 20 WALF. 672(30), AW 28 R, 1999 (46 of 1968), and published in the Gazette of India,
21 WFLF 868( ), ARG 15 TR, 2000, Extraordinary, Part II, Section 3, Sub-section (i), - -
22 WAL 69(3), TG 5 WA, 2001, vide pumber - —

. GSR XE), datedthe 9th January, 1974,
. “G.S.R. 823(E), dated the 28th September, 1976 "
. G.S.R.200(E), dated the 29th March, 1978,

. G.S.R. 574(E), dated the 6th October, 1978,

3. wwf 181(31) arﬂtalnﬁ 2001, ;
3
4
5. G.S.R. 32(E), dated the 12th February, 1980,
6
7
8
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24. WAL 291(30), T 19 aﬁ‘ra 2002,
25. mEwfL 772( %), o= 18 TEE, 2002,
26. wawLf. 523(a), adfte 3 g, 2003,
27. WELH. 378(37), @ 24 I, 2004,
28. MFLF 744( ), TS 16 TawH, 2004,
29. WL 198(3), g 31 wrd, 2005,
30. LA 631( ), AiE 31 FTRER, 2005,

. G.S.R. 501(E), dated the 17th July, 1982,

. G.S.R. 500 (E), dated the 18th June, 1985,

. G.S.R. 839 (E), dated the 14th November, 1985.
. G.S.R.31 (E}. dated the | 5th January, 1987,

3L WHLE 51 (), TG 6 EEd, 2006, 10. G.S.R.511(E), dated the 22nd May, 1987,
32 WAL 683(), A 31 SR, 2006, [. G.S.R.858(E), dated the 12th August, 1983,
3. maLFL 631(3), arihe 28 FaTER, 2007 37 12. G.S.R. 13 (E), dated the 5th January, 1990,

3. WAL 650(3), arfve 11 e, 2008 | 13. G.5.R. 987 (E), dated the 20th December, 1990,

4. G.S.R.377(E), dated the 26th August, 1993,
MINISTRY OF AGRICULTURE I5. G.S.R. 730 (EY, dated the 30th October, 1995,
(Department of Agriculture and Co-operation) : e i e e Ak
6. G.S.R.10(E), dated the 3rd January, 1996,

NOTIFICATION
New Delhi, the 19th November, 2008 .= . I7. G.S.R. 538 (E), dated the 2 1st November, 1996,
G.S.R. 79%(E).—In exercise ofthe powers conferred 7 18.. G.S.R. 621 (E), dated the 27th Octpber, 1997,

by sub-clause (ii} of clause (e} of Section 3 of the
Insecticides Act, 1968 (46 of 1968) the Central Government, 19. G.S.R.224(E), dated the 26th March, 1999,
after consultation with the Central Insecticides Board, 20. G.S.R. 672 (E), dated the 28th September, 1999,

hereby makes the following further amendments in the
Schedule to the said Act, namely :— 21. G.S.R. 868 (E), dated the 15th November, 2000,

n
In the said Act, in the Schedule, after the existing 2. G-SR.69(E), dated the 5th February, 2001,

entries, the following entries shall be inserted, namely - 23. G.S.R. 181(E), dated the 13th March, 2001,
“Imibenconazole— 24. G.S.R. 291 (E), dated the 19th April, 2002,
S-(4-chlorobenzyln<(2, 4-dichlorophenyl)-2-(1H-124 25. G.SR.772(E), dated the 18th November, 2002, -
triazole-1 yl} actamidothiates 26. G.S.R. 523 (E), dated the 3rd July, 2003,

e CYCIRDIE B T s o o T —
I(2, 4-dichloropheny!) amino (éarbonyl) cyclo- 28. G.S.R. 744 (E), dated the 1‘6thNo'vember, 2004,
propane carboxylic acid

29. G.S.R. 198 (E), dated the 3 1st March, 2005,

(IRS,2RS: 30. G.S.R. 651 (E), dated the 3 st October, 2005,
ISR; 2SR)-1-3{4, 6-dimethoxypyrimidin-2-
ylcarbamoy)sulfamoyl}-2-pyridyl)-2-fluoropropyl 3L Q.S.K 51 0_‘:), dated Fhe 6th Febm, 2008,
oo T T g SRR e TR

[F. No. 19-9/2008-PP. I} 33. G.S.R.631 (E), dated the 28th September, 2007 and
PANKAJ KUMAR, Jt. Secy. 34. G.S.R.650(E), dated the 1t September, 2008,

Flucetosulfuron—
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NOTIFICATION

New Delhi, the 11th September, 2008

G.S.R. 650(E}.—In exercise of the powers conferred
by sub-clause (ii) of clause (e) of Section 3 of the
Insecticides Act, 1968 {46 of 1968), the Central Government,
after consultation with the Central Insecticides Board,
hereby makes the following further amendments in the
Schedule to the said Act, namely \—

In the said Act, in the Schedule, afier the existing
entries, the following entries shall be inserted, namely:—
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